
IN THE CENTRALI ADMINISTRATIVE TRI BUN . 
c ur ACK BENC i-C UI'T K. 

ORIGINALAPPLICATION No. 54 OF 1995. 

CIJTTACK, this the 19th day of NOVEMBER, 1998. 

BIKRAM KISHORE NAYAK. 	.... 	 APPLICANT. 

- VERSUS - 

UNION OF INDIA & OTHERS. 	..... 	 RESPONDENTS. 

( FOR INSTRt.CTIONS ) 

Whether it be referred to the reporters or not? Y4- 
Whether It be Circulated to all the Benches of the 
Central kdfninistrative Tribunal or riot?  
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CENT RAJ 	MINLTRATI yE TRIj3UNAL 
CTJ1'TACK BENCH; CUTTACK. 

ORIGINALS APPLIcArION NO. 54 OF 1995. 

CUTACK this the 19th day of Novemtx2r,1998. 

C 0 R A M;- 

TUE HONOURA3IJE ivR. SOMAXii  SON, 	HAIRMAN  
AND 

THE HONOURk3LE MR. G.NARASI4-LAM, 1E243ER(JWIcI), 

... 

Bikrarn Kishore Nayak, 
B/o, Brajabafldhu Nayak, 
At/po. Qiasiput,Dist.Cuttak. 	... 	 WPLICPNT. 

By legal prtitioner: W. G. A. R.DOra, V.Narasirgh, Mvccate S. 

-ye rs us, - 

1 • 	th i cn of India tit rough the 
Director General of PostS Office, 
New Delhi, 

2. 	Sr. SUpe ritendent of Post  Offices, 
Cuttk City DiviEiu,Cuttack, 
At/Po,/Dis.Cuttack-753 001. 	,•, 

By legal practitior rg Mr.U.B.MOHAPATRA, A3.diticnal &.anding 
Counsel (Central), 

0 RD E R 

MR. SOMAM SOMCE-CH I R MI ; - 
In this applicatii,under sectionl9 of the  

mjnjstratjve Tribunals t,1985,the applicant 

prays for a directicn to the Departrrental Authorities 

for issuing a fresh notification for initiating fresh 

selection presS for the Post of ED3P,Ghasiput anti to 

ccnsider and select the applicant to that post 

cc'isequential benefits from 29, 12.1994. 



2 	Facts of the case, according to the petitioner 

ethat , he has all rcessary qualifications for being 

appointed to the post of E.D.B.p.M. He has passed 

matriculation in first Division securing '427tnarks. 

InitiaLly, there were 36 candidates in the field and 

ultimately, it was redied to eight. Amongst these eight 

candidates, who filed detailed application with rcessary 

dccumeritaticn , 	 has got 

L ighe st percentage of marks but' inspite of that, the 

De pa rtrne nt l Auth r it ie s h ave g one in fresh not if ic at! cri and 

that i's why, he has COnE Up with the at 0;015aid prayer. 

3. 	Pe sp onde nt s, in the I r c oun te r, have s ubrn i;t e1 

that in pursuance of the second notification ,f our 

candidates incling the applicant submitted their 

applicant but the prccess of selection was stayed by 

the Tribunal in order dated 23.1.1995.It is  submitted 

by the learned counsel for the 	sondetsthat O 

verification it was found that nne of the candidates, 

inCll.ding the applicant ,eligible becaus€: of defects in 

dourrentation and that is why fresh selection prccess 

was initiated which had been stayed by this Tribunal in 

order dated 23.1.1995. It is further submitted by the 

tearned kditicnal Standing COunsel that in the second 

selection, the person who got highest percentage of 

mark could not be cjnsidered hecause he has not fiied 

the incorTe certificate. It is submitted by the learned 
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diticnal Standing Counsel that the present 

appliCant has furnished all the necessary durents 

and he h as sec ured sec cnd posit ion in marks but as the 

Tribunal had stayed the selecticri, appointment order 

could not be issued In COnsjderatjcn of thj,we 

di sp ose of the 0. P. by vac ating the St ay order dated 

23.1.95 and by issuing a direction to the Departmental 

Authorities to cotrlete the prccess of selection 

within a peri 	of thirty days from the date of receipt 

of a copy of this order. We make it clear that in case 

the applicant is dis-5atified with the final result 

of the selection, he is free to approach the Tribunal. 

4. 	with the above observations, the Original 

Application is disposed of. No casts. 

,- 

(G. NARASI M-iM 
EN3ER(JUDICIAL) 

t4wsko—v~~ - 
VICE-C HAl 

KNIVVCM. 

11 

* 


